FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons)
Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF MOBILE CONSTRUCTIONS PRIVATE LIMITED

RELEVANT PARTICULARS

1. | Name of corporate debtor MOBILE CONSTRUCTIONS PRIVATE
LIMITED
2. | Date of incorporation of corporate debtor 12 April, 1993
3. | Authority under which corporate debtor is incorporated / | RoC-Mumbai
registered
4. | Corporate Identity No. / Limited Liability Identification No. | U45200MH1993PTC071550
of corporate debtor
5. | Address of the registered office and principal office (if any) | A wing, 6th Floor, Universal Business Park, Chandivali
of corporate debtor Farm Rd, Off. Saki Vihar Rd, Andheri (E), Mumbai,
Maharashtra, India, 400072
6. | Insolvency commencement date in respect of corporate | 18% February, 2025
debtor
7. | Estimated date of closure of insolvency resolution process 16% August, 2025; being 180" day from Insolvency
Commencement Date
8. | Name _ and rflzgistrat.ion ' number . of the . insolvency | . Abhijit Gokhale
professional acting as interim resolution professional
IBBI Regn No: IBBI/IPA-002/IP-N00964/2020-
2021/13092
9. | Address and e-mail of the interim resolution professional, as
registered with the Board A/1903, 19th Floor, N L Aryavarta, N L Complex,
Dabhisar East, Op. Anand Nagar,
Mumbai - 400068.
Registered Email-id: abhijitgokhale07@gmail.com
10. | Address and e-mail to be used for correspondence with the | Correspondence Address:
interim resolution professional Orion Resolution and Turnaround Private Limited:
811, Meadows Sahar Plaza Sub Plot A Bldg No, 6 AK
Road Next to Kohinoor Continental Mumbai -400069
Correspondence Email-id
cirp.mobileconstructions@gmail.com
11. | Last date for submission of claims 4* March, 2025
12. | Classes of creditors, if any, under clause (b) of sub-section | -
(6A) of section 21, ascertained by the interim resolution
professional
13. | Names of Insolvency Professionals identified to act as -
Authorised Representative of creditors in a class (Three
names for each class)
14. (a) Relevant Forms and Web link for downloading the form:
(b) Details of authorized representatives https://ibbi.gov.in/en/home/downloads

are available at:

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate insolvency
resolution process of the MOBILE CONSTRUCTIONS PRIVATE LIMITED vide order No. C.P. (IB) 306/2024 dated 18"
February, 2025

The

creditors of MOBILE CONSTRUCTIONS PRIVATE LIMITED, are hereby called upon to submit their claims with

proof on or before 4™ March, 2025 to the interim resolution professional at the address mentioned against entry No. 10.

The

financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the claims

with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Date: 20™ February, 2025 :
Place: Mumbai o (e

*\ 2020-208/7 =
Abhijit'Gokhale -

Interim Resolution Professional
In the matter of MOBILE CONSTRUCTIONS PRIVATE LIMITED
IBBI Registration No. IBBI/IPA-002/IP-N00964/2020-2021/13092
Registered Address: A/1903, 19th Floor, N L Aryavarta,
N L Complex, Dahisar East, Op. Anand Nagar, Mumbai - 400068.
Registered Email Id: abhijitgokhale07@gmail.com

AFA Valid Upto 30th June, 2025

Process specific address for correspondence:
Orion Resolution and Turnaround Private Limited,
811,8th Floor, Meadows, Sahar Plaza Complex, Off. J B Nagar/Chakala
Metro Station, Andheri — Kurla Road, Andheri East, Mumbai - 400093.

Process specific email id: cirp.mobileconstructions@gmail.com
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SELLWIN TRADERS LTD
o
CIN : L51909WB1980PLC033018 -
prior o 126/8 Ok China Bazar Street, Kolkata-700001
o s e v o S Union Bank
not possible to verify its contents. E-mall : selt_1980@ yahoo.co.in o of nd ia
The Indian Express (P) Limited cannot Corporate Office : Laram Centre, 208 A2 24, S V Road, Andheri (West) 400058,
be held responsible for such contents, Contact No. +91 9714787932 IR HEHR F I A Government of India Undertaking
nor for anv"Iuss' or damage incurred| Regional Office, Mumbai (South) : Union Bank Building, 6th Floor, 66/80,
as a result of transactions with i s - Mumbai Samachar Marg, Fort, Mumbai - 400001.
companies,  associations  of Corrigendum to the Notice of Postal Ballot dated January 16, 2025to pass the
individuals  advertising in  its resolution specified in ltem No. 2. This Corrigendum is issued in continuation of and E-AUCTION SALE NOTICE (UNDER SARFAESI ACT)
ewepspers | ori ualicstions. o ;;:*;":::dfm:s::x::z:; with the original Notice already issued and emailed/ | | 30 DAYS E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE ASSETS UNDER THE SECURITISATION AND RECONSTRUCTION
Maerofre ysoorymend] et mndie st S i il o5 gz FlgANcmsL ;}:sssl‘r:{ AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 READ WITH PROVISON TO RULE 8 (6)/ RULE
sending any monies or entering into amended as follows. ) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002.
any agreements with advertisers or 1 g\:lgm' ne.h(;:l),bma 7 . g Company y's Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s), that the below described immovable
acting on an ertificate”, shall be read as under: N ) properly mortgaged / charged to the Secured Creditor, the possession of which has been taken by the Authorised Officer of Union Bank of
in any manner whatsoever. Z'r': Cﬁg::ggy";:f‘ ;‘;‘:gg“m jy f;’:ﬁﬁjg;“arg::ﬁ;?m:ﬁ;:e:mﬁ';?;:‘;’;; India (Secured Creditor) will be sold on “AS IS WHERE IS”, “AS IS WHAT IS”, “WHATEVER THERE IS” and “WITHOUT RECOURSE
being made in accordance with the requirements contained in the SEBI (ICDR) BASIS” on 27.03.2025 i in between 12.00 PM to 5.00 PM., for recovery of respective amounts, due to the Union Bank of India (Secured
Regulations 2018. The same shall available and wil be kept open for inspection o all Creditor) from the and G as i below. The Reserve Price and Earmest Money Deposit will be as
PU B LlC N OTIC E working days between Monday to Friday ofevery week, upto the voting period of Postal mentioned below, For details lerms and condmons of the sale, please refer to the link provided in Union Bank of India (Secured Creditor)
Ballot Notice and the same may be accessed on the Company's website at the fink: bsitt
e S . o website i.e. http: co.il perty.aspx. Bidder may also visit the website
:ﬁ:‘?‘:s‘ei’;dsvr;:tril’“g:i"’;;‘f‘:":;ﬁ;&faw; ggﬁig d"’:na;‘: gs:;dlse cate 2001, 2025.pdt oot FCB. Conit https://baanknet.com. The under mentioned properties will be sold by Online E- Action through website https:/baanknet.com on
hereunder and owned and possessed by Inslitule For Technology And For Sellwin Traders le;t;: 27.03.2025 for recovery of respective amounts plus interest and other in the resp unts.
Management Trust, (P.T.R. No. E/14745/ Mumbai). The Reserve price of the Moiill Navinghanacavera Online E-Auction through website https:/baanknet.com
Property is Rs. 1.20 crores. The intending bidders/offerors so desirous may Date: 19.02.2025 Director Date & Time of Auction : 27.03.2025 at 12.00 P.M to 05.00 P.M
collect the Tender Form along with the terms and conditions from the office Place: Mumbai DIN: 09627136
of the Trust at Mumbai Office, 1001 Platinum Technopark, Sector 30A, Vashi, | - - e : 8)Name of the  Borrower a) Reserve Price in S
Navi Mumbai -400703, within 30 days of the publication of this public notice, Lot| 2 Name(ofthe Branch Rupees Deb e
on any weekdays between 11.00 a.m. to 4.00 p.m. on payment of Rs. 1000/- Nz c) Description of Property b) Earnest Money sbtDue Contac’ll: srson and Motlls ; “:ss"m;'
(Rupees One Thousand only) to be made by Demand Draft / Pay Order / NVENT ASSET! " | d) Name of the Owner/s Deposit (EMD) in 2 YMpoc
Cheque in favour of ‘Institute For Technology And Management Trust' and INVENT S SECURITISATION & inven ) Ru:aes (EMD) Physical
payable at Mumbai. Any bids below the minimum reserved price of Rs. 1.20 RECONSTRUCTION PRIVATE LIMITED : .
crores will not be considered at all and the Trustees shall have absolute Suita 8, Brouns Fisor Bakitawsr, 228 Nasman Poiny, dambai - 400021 Ph: 022 - 22801516 a) Mr. Sanjay Dayaram Jaiswal
discretion to accept or reject any offer as they may deem fit. POSSESSION NOTICE b) Nepeansea Road Branch Rs. 1,21,71,836.65 (Rupees One
The Property can be Inspected by prior appointment by contacting following Whareas, the tndersigned being the Authorised Officer of Invent Assets ;)ALE?E go. Bags' S:j:lb i{ooé' deAYESH: 1C_rr‘ore Tu;er:zty S"f‘ szh; izy: nlystn&e‘ N
person: Mr. Satish Thakur +91 9999092712 Securiisation & Roconstructon Pl L (NVENT) e I Securiliaton EDr. Bava S mbedkar Read. | . .4 o6 ag 000,00 | . oucenc TMNL BURCreC TINRY SX ot Known
sl pesarsiaraonest Tt o bt iheitl ofar iniseaied I an ion of of Secunity Interest Act 1 |Mumbai 400012, adm. 435.90 sq. ft. Rera b) % 12,68, sbo 00 Sixty Five Paisa Only) as on 02.07.2024| Symbolic
P que: haifoliern sealec. envespe 2002 (34 of 2002} (tha Act) and in exarcise of owers c under section Carpet area, Cadastral Sy. No. 23 of Dadar- ol and interest and charges thereon. Possession
duly addressed to the undersigned under caption ‘The Bid For Institute For 13(12) feac with (Rule 3) of he &ecu'»ly Interest (anvmvanu Rules, 2002 Naigaon Division, F-Ward within the limits of Mr. Dwarika P d Mobile N
Technology And Management Trust' along with Pay Order/ Demand Draft / issuad a Demand Notice dated Octol , 2024 caling upen «ro Boowes geonp 4 g rasad - Mobile No.
¢ - ” Mr. Lokesh R. Tyagi along with its anmrm-mm and/ar morigagors Ms. Rekha Mumbai City. 9372131860
heque of Rs. 15,00,000/- (Rupees Fifteen Lakhs only) towards Earnest ; f
Voney!Dbost td Netonaiized b nd Ajay Tyagi and Soft Touch Aviation Pvt. Ltd., jointy and uwera[yl.v mpa/lllu d) Mr. Sanjay Dayaram Jaiswal
loney Deposit amount drawn on any Nationalized bank and payable at amount mentioned in the nobics beiog Rs. 6.81,21,036,00 (Rupees Six Crores TR :
Mumbai within 30 days from the date of publication of this notice. The Ninety One Lakhs Twenty One Thousand and Thirty Six Only) as on Gctober a) M/s. Dirgh Diamond Pvt. Ltd.
alienation! transfer of lease hold rights in the property shall be subject to the 28,2024 mlhmﬂhlriﬂmsh axpenses and other charges payable theraon is dus b) Opera House Branch
permission of the Hon'ble Charity Commissioner, Maharashtra State, The. Bomower Mr. Lokesh R. 1‘;'.'” e e &"n-’:ﬂmz‘";" iy c) All the piece and parcel of the immovat{la Rs. 22,61,10,236.63  (Rupees Twenty
Mumbai under Section 36 (1) (a) of the Maharashtra Public Trusts Act, 1950. .n,,ﬂwm Ms. Rekha Ajay Tyagi and Soft Touch Aviation Pvt, Lid. having property admeasuring 965.13 sq.mts. alongwith Two Crore Sixty One Lakh Ten Thousand
The Trust reserves the right to accept or reject the offer/s. The offer shall be Tsclorse y i ik hed nd l!pdbﬂ?lrgun\:rpl common rights and construction or to made Two Hundred Thirty Six Rupee and Paise
opened on 20th March 2025 at 11.00 am at Mumbai Office. a1 the undersigned has taken possassion of e property described hecoln thereon bearing City Sy. Noudh No. 5794/A of Sixty Three Only) as on 31.12.2024 plus| Not Known
below i e i 13(d) of e . k "
No offers beyond the 30-day period shall be considered. e e e o 2 |Ward: Katargam of the land bearing Final Plot ;; ; 111’244:1155%00%0 further interest thereon w.e.f 01.01.2025| Symbolic
SCHEDULE OF PROPERTIES y.(:.«;:;-sm (‘ozfsznzd'r‘-ty interest Act, 2002 on this 18th day of February of the No. 92; T.P. Scheme No. 4; Revenue Survey R A at applicable rate of interest, cost and| Possession
Al thal piece and parcel of property bearing Khasra/Survey No.180/1 of | | Yoo aceont 12926 o B No, 383 Paiki of Moje; Katargam; Near Umiya charges till date.
Village Ghorpad, Taluka Kamptee, Near Dragon Palace, Off Kamptee- Kapsi general is heteby T REL ceal kb pm:;‘ﬁII: ::ﬁr:alv:ﬁ)‘:‘i’...s Mata Mandir and Lok Samarthan Press Building, Mr. Devanshu Khandelwal - Mobile No.
Road, Kamptee, District Nagpur - 441 001 measuring in all about 3.46 Acres g:ov‘;nf;s VA o pRogeIy, L LA d &7‘ auojecin the chrge m‘ l;;ezn‘v Asesty Eabl‘;wraf'kagf ?:'n Navagagn, Ashgm Kumar 9137531880
curltisatan & Reconstruction Pyt for an amouni of Rs. g oad Taluk; Cil oryasi); District: Surat
Era lifsoshe’ilar?g 1and bouWed‘ass 10’!:2\«!15 Hor, {Rupees Six Crores Ninety One Lakhs Twenty One Thousand and Thirty Six d) M/s. Dirgh I%i(amoZd llvt Ltd. i
e R(':ad& Soeusth T omygl s on October 28, 2024 with further merest, expanses and ofher charges T - gh = o " Ltd‘
E payadlethereon a) Mis. Dirgh Diamond Pvt. Ltd.
@ Bomower (s (Mr. Lokesh R. Tyagi) an iis ro-borrawersimarigagors b) Opera House Branch
o (Ms. Rekha Ajay Tyagi and Soft Touch Aviation Pvt. . ’
msmurslgwll"‘é‘c\:f;g:gc:rﬁrgumggﬁeém eo s o A ot et iyt ¢) Flat No. 101 admeasuring Built up area Rs. 22,61,10,236.63 (Rupees Twenty
1001 Plati P k redeamthe secured assets 141.47 sq. Mtrs. On the 1st Floor of Building Two Crore Sixty One Lakh Ten Thousand
inum Technopark, Sector 30A, Vashi Navi Mumbai - 400703 DESCRIPTION OF PROPERTY B i i i
PTR No. E/NA4745 (M » No. ‘B’ of ‘Marvel Luxuria’ B/s Eanh Res:dency, Two Hundred Thirty Six Rupee and Paise
. (Mumbai) Fiot No. w1 ml or. Pushpakamat Bd], Happy Plomc\s,(_li‘i. Neins Road, Ne op, - Shbie Sixty Three Only) as on 31.12.2024 plus| Not Known
Sanar WY, ¢ East Mumbal 400057 3 g e
n it P! 3 |undivided share on the land underneath the :; ; :’:;’3;:22:;’0 further interest thereon w.e.f 01.01.2025{ Symbolic
o "“"‘""Y Bdl» said building constructed on the land bearing e at applicable rate of interest, cost and| Possession
SUPRA PACIFIC FINANCIAL SERVICES LIMITED mu, "wb., ‘Maharashirs Pooja Ashara Final Plot No. 24; T.P. Scheme No. 27 (Utran- charges till date.
OIRILEZA LR 886P CR0NL) thasised Ofrear Utran); Block No. 120; Revenue Survey No. Mr. Devanshu Khandelwal - Mobile No.
Drosmeas Hiight, Shop Ko, |, Fist licot. Uackiyay Crmpoued Jics Mata Fozd) lnverit Assets ion & Reconstruction Pyt Ltd 4 rol g Sl Y, Mo- 3 3
Sionr PunpHoase, Anchen Enst Craiia M, Marssi Murmb, Vateasii, ‘e, 460033 194/2/3A of Moje: Utran; City: Surat Taluk: 9137531880
Fiiore:0484. 3735544 Emai iz som Wabeily City; District: Surat
POSTAL BALLOT NOTICE : d) Sri. Alpesh i Bamhhrol_i_ya
Kowe \,?m», gven that pursuznt to provsions of Secton 170 =f the Corpanies A, zm: r2ad aﬁ ofel LCd Caﬂﬂ[‘ﬂ Bﬂﬂk@ :; gls. Di:{gh Diaanonthvt. Ltd.
= the Companies Mansgoment and Asmingteation) Ruios 2014, Ihe reag w = B s pera House Branci
‘wft'n' Hos. 1812020 dated Apri B ?0:-41‘7232’ dated Azl 13, 2020, lfom: t», G: ral tmﬁwl c) Flat No. 103 admeasuring Built up area Rs. 22,61,10,236.63 (Rupees Twenty
Yol :}.’gj ﬂ;ﬂj ,?ﬁ?mx:ﬁzjﬂ;:s:m* 3 ?‘,’:&1 f;: Vakola-Murobai Branch : Sunise Apsts. Hot No 3 141.27 sq.mts. on the 1st Floor of Building No. Two Crore Sixty One Lakh Ten Thousand
oy # e oy 1-400 055, Maharashil ‘B’ of ‘Marvel Luxuria' B/s Earth Residenc) Two Hundred Thirty Six Rupee and Paise
Miristy ¢ Coipernte Atavs, Govecrmment ot ndia {CA Cioparsl. o) selesanl arowsions of SE8I Srite: 1000 = 5 5 ey, :
{Lhrg Obigations and Discosure Requcersents, 2015, ad cinee appicab provsizas of e A2, Opp. Shaligram Status, alongwith proportional |, & 4 o7 37 655 gg | Sixty Three Only) as on 31.12.2024 plus | Not Known
Ades orcalars. aad iclihoalns isaged fereundes o s Lo tene, thal I ebowirg agenca are WHEREAS : The undersigned being the Authetised Officer of tha Canara Bank, Vaksla 4 |undivided share on the land underneath the by T 1‘0 7’3 7‘62 5'0 further interest thereon w.e.f 01.01.2025| Symbolic
?f“xm ',‘:::m?:egfmgr,w:f'%”e" Apeiaat y et of P Bakt Branch, appointzd under Securitisation and Reconstucton of Financial Assets and said building constructed on the land bearing HRISE at applicable rate of interest, cost and| Possession
By ooy hougl sieckic mescs (1l e40%0g ) of Sacuy interest Act, 2002 (Act 54 of 2002) (hersinster referrad o as Final Plot No. 24; T.P. Scheme No. 27 (Utran- charges till date.
61 No | Agenda fem: "lhs M") and In exercise of powers contersed under { witt Rui Utran); Block No. 120; Revenue Survey No. Mr. Devanshu Khandelwal - Mobile No.
1 Aspantment ol M munu L GEORGE YATUGHESE 88 Non Executne ool 43 af the Sacunty interest {Enforcemanty Rutas 2002, issued a Demang Natice dared 194/2/3A of Moje: Utran; City: Surat Taluk: 9137531880
Dirzctor of s Compar 05.11.2024 and putiishea in 2 Newspapers on 86.12.2024 caliing upon 112 Borrewer, City; District: Surat.
2| Appoimman: of S RAMAANATMAN BALAKAESHNAN 35 Sion-Exacutive Not-acapenden :hlm‘:'h ZIMTP:':-I& :h v:'mr:?h“ Mu:; all at Rju Room ulo B/19, Anant d) Sri. L Vekariya
Jirsctor o e Company @ Apt, Manvel 3 Road. Near jant Raut Office. Jaidavwadi, Vasel, Virsr e -
3 . s 7 East, Thane - 401385 AND ALSO AT All Rio, Flat No. 1605, 16" Floor, D' Wing a) Mis. Dirgh Diamond Pvt. Ltd.
Tna Company hag on 10" Pabrary 2005 competd e e of s Bt oo by tecterc | |Varsatite Valley” Viltage : Nibfe, Taluka Kalyan & Districl Thane-421 208, to opiy b) Opera House Branch Ra. 22,6110,230.63 (fupces Twenty
its 1008 A A s " » 7 3 Two Crore Sixty One Lakh Ten Thousand
aansenl by way of Speciel Resortion tor matiers sel ozt in e Peetar Belfzt Nos the amount meationad in the notice, being ¥ 52,42,004.86 (Rs. Fitty Twa Lakhs Forty c) All the piece and parcel of the land bearing Two Hundred Thirty Six Rupee and Paise
o8 appert in 10 Bagetor ol Membors 63 o1 Cutoll date (142 Two Thowsand Four and Paisa Eighty Six only) as on 26.10.2024 plus interest due and (1) Re-Survey Block No. 196 admeasuring Sixty Th I Y 1p12 2024 pl
Ihe Resolutions sal forh in the Postsr other cost withis 60 days from the date of receipt af the sai eotice area Hec. Area 0-01-30 sq. Mirs and (2) Re-|a) ¥ 2,22,10,500.00 ixty Thres Only) 8 on S1:12.2024 piis [iNat Known
F The Borrwaer £ Guarantar having iled t s the B0 . 5 b o A further interest thereon w.e.f 01.01.2025| Symbolic
e Borrowar £ Guarantor having dilad to rapay the Amous. ot Survey Block No. 195 admeasuring area|b)  22,21,050.00 i .
i 10 ma bosmwer and te public # Hec. Area 0-21-38 sq. Mirs of Khata No. 568; % at applicable rate of interest, cost and| Possession
i wiekdarar Prackon) Cangany Seveany 03 n Scuzer o condocey e sta | | possession of the property d S Paiacdlon EraR e 7‘ B d- M 2 °'M 0 charges till date.
71 8 lir and tanspwrent mame. i ¢ hier under seciion 13 () of the said Act, read vith the said Ruve o 3" °°V : 0 ay :"ﬁ"”e 36 ‘° i S"f t°Je' Mr. Devanshu Khandelwal - Mobile No.
In comaliarce win Ihe MCA aezulurs the company Yaz pu.m:: anly iho emote e-votig laciley 10 s 15* day ol Fetiruary 2025. illage; Valan; Taluk; Kamrej District; Suraf 9137531880
. otassentocdssent | | The borrawer in pacticular and the Public in & oretyy casboned ot to deal d) Sri. Navn
“" place "";"Vq",'r‘;l‘z""’ﬂwz ;‘3&?"’:""‘3&””;"‘;‘"&*{“ “’9'9” with the proparty and any deglings with the pr siblect 1o the eharpe of a) Mr. Shakil Ahmed Nazmuddin Shalkh
e marcss sl e adtoned onthe cunel i L 2m Canara Bank, Vakala Branch far en &mount of 752,42,004.86 (Rs. Fifty Twa Lakhs b) Mazgaon Branch
i N eroonss wieugn | |FOFIY Two Thousand Four and Paisa Eighly Six only) as on 26.10.2024 c) Residential Flat No. 704, Admeasuring
t~;;1v'r‘ Ql[sil mm:roacrzt: F:r.ul? ‘fcmmd' am -I):‘u Csjrilend-ar 2 vf]s'm 2% a ":‘ 07\‘}::052-':’_}_!::\’“"l:(lr"vm:z l!r'llxz[n::):l:::r: of Seclion 13 (B) of ta Act in 225 Sq. Fts. (Carpet Area) i.e. equivalent to
. Ths ity evaling Sauily vl ba disabiee for yole) 1. 5p0n omiy of Ihe ,,, espH auaiiable. 1o redsain the secured assets < e ! {
e ity L o e e DESCRIPTION OF THE IMMOVABLE PROPERTY. iIE;0$O/Sg.1M{rs.tgn the m‘] F'I(oor in the :Lll)x;r(!:lnﬁ Es 40,34:.41_?5185 ;I:;pe:s For:{y Iaa::
or helave 24" Staech 2025 i the Pegistered Obica of tho Sompany. That rasalt prpoied [ P part and parcel of Resideatal Flet being Flat flo, 1805 on the 167 Floar Admn G-, :inihelsociety Known @s J0itsls orty S DLSEIN °”B uncy
d zr. e wehstm of the cxwpary ard will 3o ba imtmated in BSE. 55 76 5q. Wt Carpet acea, in ‘0 Wing of the project kown ” Versatil Valley” Ashtgvmayal_( (Chandivali) SRA Co-operative Thirteen and Paise Eighteen nly) as on Not Kiown
I 25 yeu Faya 2ty QUENES G 1SSUes rB3ang G4CANg, OF 215 MErAer a5 07 ol daie bas o) congtiactad en lend bearing 41 S 5“‘94 f»( sss N0 11/ 13 14/ 6 6 Housllng Society Limited and cons}rucled on all {a) ¥ 44,95,000.00 31.08.2024 plus further interest thereon Symbolic
voszwed M postal bt neice 100 maay il (3@ sapraposiic com Hews Survey 7 His ) 1B 0 that piece and parcel of land bearing CTS Nos | b) Z 4,49,500.00 w.e.f 01.09.2024 at applicable rate of Possession
For Supea Pactic: Fraecial Serie Kalyan & Dist. Thane. + Bmmuu p«RERA - wOn of Towards East : 24 Mir DP| 11A(pt), 11A/191 to 402, 11D(pt), 16, 16/1 to 92, interest, cost and charges till date.
atural Lake. =0n or Towards Nerth = Survey Na 90, 19, 19/1 to 28, 20(pt), 25 (pt), 25/1 to 32 and 50 Mr. Ritesh Kumar - Mobile No.
Mool Leeaa Yozravath vey No. 17 « CERSAI Sucurity Intarest 1D : 400072859379 (pt) lying being situated at Village Chandivali 9099264402
2 Corpary Seciean] |+ Name of Title Holder : 9" Htesh Dyandu More and within the taluka limits of Kurla and in the
Dats : 15022025 sl reqistration disiri 4 i
it e gistration district of Mumbai Suburban in
T Place ,M!,mbul ZAathonzed Ofticer. Canara Bank Greater Mumbai
Public Announcement d) Mr. Shakil Ahmed Nazmuddin Shaikh
(Under Reguh!hnsnﬂhe Insolvency and Bankruptcy Board of India (Insolvency a) Mr. Jaya Sessappa Gujaran and
esolution Process for Corporate Persons) Regulations, 2016) B
R T AErENTION OF THE CREDITORSOF 'NORTH AMERICAN MERCANTILE INDIA PRIVATE LINITED (UNDER LIGUDIATION) Mrs. Usha Jaya Gujaran
MOBILE CONSTRUCTIONS PRIVATE mezn U51505MH2302PTC124513 b) Gowalia Tank Branch
RELEVANT PARTICULARS No‘;rl;:aE%FsALE{‘OF;:IOM;ANVISGOINGCONCERN?HRDUSME-AUGTION c) Flat No. 102, B Wing, on the 1st Floor, Rs. 12,40,915.00 (Rupees Twelve Lakhs
legd. Off, AL GalaNo 12 Jamnadas Insustns! Estate Oop Jawahar Takies il Y il i
1. {Name of Corporate Debtor MOBILE CONSTRUCTIONS PRIVATE LIMITED Matand - Wast, Sembal, Maharashirs, Indss, 400080 ’ area a%g;afl;nsn% 55#%9 ‘hz'abz .‘rl‘g.'m"'f built ZDTV Thou?;n:io ;‘0’?: IH”?dr"id _F:lle:sr:
7. Date ofi Corporate Dabior | 120 Apr 1663 [5ae a3 Gaing Concer under nsolvency and Bankrupicy e, 20131 4p e 090 q. Ftin.thebuilcing known nly) (s 0n31.10.2018 plus further inter
3 Amhnntyun?e‘;/vmyg;t.\ C:drpma!e Debtor | RoC-Mumbai Notice is -mb, g 10 $he pusic n ganerat under the provisions o . I:«;s Sld:.l\]hal cor:j(rL;rjgedzog NA Survey N:.21, a) € 29,58,000.00 tr;er(:cn wef Dt1.1:’.2lr)‘1a at ?ﬁpdllcable rate Nsot Klr:olwn
|| isincorporalediregister 162 n issa No.1/1, %, 1/3, urvey No.15 Hissa S lapnin of interest, cost and charges till date. ymbolic
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operative Housi
(‘Society’) Regd No. BOM. / (W - M) HSG (TC) 848 / 1983-84 and thy
Rights gronted by the Society to my client M/s. Siroya Developers Pvt. Ltd.
(Developers), in respect of the redevelopment of the Society's property being|
land bearing Piot No. 1, Survey No. 320 (pt), CTS No. 623/A/6 of Village Chembur,
Tal. Kurio, M.S.0. and situate at Pestom Sogar, Chembur, Opp. Shopper’s Stop,
Mumbai - &00089ndmewhg831708q Mtrs. or thereobouts (‘the said
property’), under the Devel t Agreement executed on 05/04/2014 ond|
registered on 09/04/2016 {D.A) ond the Power of Attorney executed on|
05/D4/2014 ond registered on 09/04/2014, gronted by the Society to the
Developers pursuant to the executionof saidDA.
All person/s (which meons ond includes individuol/s, firm/s, companyries,
Association/s of person, statutory body/ies or entity/ies or any other|
uthority/ies, etc.) having any share, right, title, interest, claim, demand or|
nbjectmmrespectofme said property, usundhywuyufmvnetsh'p sale,
exchange, transfer, lmse,suHeose mortgage. gift, tenancy, leave and ficense,
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W QR

trust, ir charge.
Memntunwm dtspuleselc nfwhmmevernnmeormynmemghts
or interest etc. of muke the some,
kmwnmwnhmmﬂmurﬂewmmhwdrm‘m C- an Satsang Bhorti
CHSLtd., up, Mumbai - 400 063,
within 14 Vom‘teen) doys of and from the date of publication hereof with
proof / evidence / court orders etc. thereof for any such purported

‘ondfor demand/s etc.. shall be deemed to have been waived to oll

intentsond purposes. Sd/-

o e aifig- T
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ASHWIN MISHRA
Advocate, High Court, Bombay
901, C-Wing, Satsang Bhorti CHS Ltd.,
upper Govind Nagar Kailoshpuri Road,
Goregaon (E), Mumbai - 400 063.

Date: 20/02/2025
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